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we are taking note of that and we are
trying our Qest to keep them away
from our waters.

SHRI JYOTIRMOY BOSU: The
statement as laid on the Table of the
House by the Minister, lacks in sub-
stance because There is a petition now
pending before the Petitions Commit-
tee and I am absolutely certain that
the Petitions Committee has summon-
ed officialg of the Ministry of Agricul-
ture to enlighten the Petitions Com-
mittee about tBe fruthfulness of the
petition and also asking them to ela-
borate it. ———

A deputation consisting of fishermen
both from East Coast and West Coast
came to Delhi and met scores of Mem-
bers of Parliament ang also submit-
ted a petition to the Prime Minister
and in that they clearly stated:

“Our rights are continuously tra-
mpled upon by the 400 odd mecha-
nised boats, trawlers who have en-
gine power to go in deeper waters
but they come close to the beach be-
caus: their sole interest is to catch
and export prawns to Japan and
America. In the process of trawl-
ing and purseining they brutally
kill fish-eggs and destory breeding
grounds”

1 would like to know from the hon.
Minister in this context as to what im-
mediate steps he proposes to take to
at least stop this destroying of fish
eggs and breeding grounds? Will he
also enlighten the House what is this
5-fathom rule that is prevalent and
why it is being allowed to be viola-
ted?

SHRI SURJIT SINGH BARNALA:
The guidelines provide that upto 5 kms
frem the sea coast only the traditional
fishermen can do fishing. Beyond 5
kms upto 10 kms. small mechanised
boats can opérate and beyond 10 kms
bigger vessels of more than 25 tonnes
can operate. So far as West Bengal,
Karnataky and Gujarat are concerfied,
these States have written to yg that
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there is pg dispute there and they
need not implement these guidelines.
So, they are not taking up the guide-
lines even.

So far as destroying of fish eggs and
breeding ground is concerned, I will
look into this matter.

Allotment of Plots in Delhi to D Ps.

*108. SHRI K. GOPAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to State:

(a) whether a representation was
received by Government from Asso-
ciation of displaced persons from East
Pakistan declared eligible for allot-
ment of plots in Delhi; and

(b) if so, Government’s action there-
on?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The suggestion o0f the Associa-
tion is not considered feasible.

SHRI K. GOPAL: The hon. Minister
has very easily brushed aside the
suggestion by saying that it is not
feasible, I wouid like to remind the
hon. Minister that a commitment was
made by the Government in 1466 to
give plots to 2794 persons. 2000 per-
sons were given plots. Only 794
persons were left without plots.
Again there were 80 plots and
they resorted to draws of lots which
had never happened in the case of
refugees. In the case of resettlcment
of refugees from Punjab, draw of
Iots was never resorted to. I regret to
say that the Minister has told a de-
putation that Bengalis have no place
in Delhi, I would like to know whether
Government wouid consider provid-
ing plots to these people in Chitran-
jan Park or in the alterrative to pro-
vide plots in other colonies which are
being developed by DDA?
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1 SIKANDAR PRAKHT: Pri-
marily I would to correct the infoima-
tion of the hon. Member that this
scheme was considered only with re-
gard to a particular number of per-
sons. About 2000 plots were developed.
Applications weve invitec and in the
first instance, 1750 applicationy came
out of which 1453 aprplicants were
found to be eligible. All of them were
given plots. Soma plots were still
there. So, again applications were
invited on 13th August, 1967; 752
persons applied out of which 467 per-
sons were found eligible. All of them
were accommodated. 82 plots still re-
mained. As far as the original part of
the commitment was concerned, it
was fully met,

Again, as many of them as applied
for allotment of plots were given and
all of them were fully accommodated.
It was only for the 82 plots which
were left that applications were in-
vited and this time 794 applications
came. So, there is no question of en-
larging the scope of this particular
scheme. Of course, there are five plots
of 450 1q. yards and 50 plots of 533
. vards which remain. There are
three schemes under consideration.
One js whether they can be developed
as smaller plots, Supposing 160 yards
plots are developed, between 100 and
120 persons can be accommodated
and if it is used for the construction
of multi-storyed flats, about 300 per-
sons can be accommodated. So, this
particular area can be utilised for
allotment of plots to more persons,

but, definitely, not all of them can be
accommodated.

MR. SPEAKER: He says that you
have stated that Bengalis have no
place here and you are making a
distinction?

SHRI SIKANDAR BAKHT: The
'§cheme that has been drawn up is be-
Ing fully met.

MR, SPEAKER: But did you make
the statement that Bengalis have no
Place here?
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SHRI SIKANDAR BAKHT: The
Chittaranjan Park Colony itself is a
EBDP colony; where East Pakistan
refugees are to be settled. So, to say
that it was stated that they have no
p:ace here is not correct.

SHRI K. GOPAL: First of all, I
would like to question the Minister's
statement that they had fixed a parti-
cular number of refugees. It is not
s0: the criterion was that those who
were gainfully employed for four
yvears up to 31st March 1966 were
entitled. No number was fixed: you
will agree with me. So, don’t say that
2000 persons or some other number
was fixed.

Secondly, what is the answer in re-
gard to the second part of my supple-
mentary as to whether you are nre-
pared to rehabilitate these refugees
in other parts—not necessarily in
Chittaranjan Park but in other areas
which the DDA is going to develop?

SHRI SIKANDAR BAKHT: Those
people who were entitled under the
scheme as originally conceived have
all been allotted. No further develop-
ment of lands in Chittaranjan Park
is under consideration.

SHRI K. GOPAL: You have still not
answered. Your scheme was to rehabi-
litate who ever was gainfully emrloy-
ed for four years as on 31st March
1966. Am I right or not? That was the
criterion: the criterion is not when
you receive the applications. Some
may apply first and some may apply
later.

So. will you please consider allot-
ment of plots in any other area and
not necessarily in Chittaranjan Park?

SHRI SIKANDAR BAKHT: He is
very right, but the only thing is that
the date is not right. It was 3lst
March 1958 originally but it was re-
laxed later on. The original date was
1958 but later on, because some plots
had still not beeen allotted, it was
relaxed to 31st March 1966. But the
basic idea was to place this entire co-
lony at the disposal of the EBDPs.
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SHRI K. GOPAL: I asked whether
the Government will consider their
rehabilitation not necessarily in Chit-
taranjan Park but in any other area.

A1R] SIKANDAR BAKHT: It can
be only to the extent of the remain-
ing 82 plots in the Chittaranjan Park,
plus 50 rplots of 533 sq. metres plus
five plots of 450 sq. metres. There is
no further scheme which the Govern-
ment is considering.
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SHRI CHITTA BASU: The ques-

tion is very simple and plain, Now the
guestion is regarding the eligibility

NOVEMBER 27, 1978

Ora} Answers 20

for the rehabilitation of refugees
from East Pakistan. The eligibility
criterion was the same in the case of
those who have already been reha-
bilitated. But my question is: whether
it is not the commitment of the
Government of India to rehabilitate
all the eligible persons in Delhi, par-
ticulatly in this case? That is why
the Government is going back upon
the commitment in the case of 690
dispiaced persons who are found to
be eligible and in view of the fact
that the Government made a state-
ment on 4th August 1978 in this very
House that “the Government shall take
every effort to rehabilitate all these
persons who are eligible for rehabili-
tation”, May I know from the hon.
Minister why the Government is going
back upon the commitment made to
the House?

SHRI SIKANDAR BAKHT: The
Government is not going back upon
the commitment. As far as this par-
ticular scheme was concerned, this
scheme wag totally outside the scheme
conceived for the rehabilitation of the
refugees from East Pakistan, This was
in fact a special scheme undertaken
for special reasons. The question of
rehabilitation ig there, But the com-
mitment is not there as far as these
refugees are concerned.

SHRI BIJOY SINGH NAHAR: 1
would like to know from the Minister
whether there was a commitment
to rehabilitate these people in Delhi
if they are eligible. The hon. Minister
is talking about a particular scheme.
Our question is; how this particular
scheme is going to rehabilitate these
persons? Whether he would say that
they are going to be rehabilitated in
this particular scheme or any other
scheme in the near future?

SHRI SIKANDAR BAKHT: The
question of rehabilitation cannot be
taken up afresh as in 1948. The ques-
tion was taken up in 1966 and all the
applicants had been provided for—
whoever was available and who werc
falling in that category, they had
been provided. This cannot be all-
owed to continue or remain open for
all the time to come,





